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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

.
-

HYDETABAD BENCH

TTTRERAPAN

0.4, 710/94, Dt. of Decision : 22.6.94.

.

Sri A. S8ri Rama Chandra Murty

.+« Applicant.
Vs

1., ¥nion of India, rep. by
ite Secretary, Ministry
of Personnel, Public
Grievances and Pensions,
(lepartment of Personnel and
> Training), New Delhi.

2. Union Public Service Commission,

ren. by its Secretary, Dholpur House,
New Delhi.

s Rezpondents.

Counsel for the Applicant Mr. V.,Suryanarayana Sastry

Coungel for the Respondents : Mr, N.V,Ramana,Addl, 0GSC,

CORAM:

THE HON'BLE SHRI JUSTICE V. NEELADRI RAQ : VICE CHAIRMAN
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN?)
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JUDGEMENT

X . AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,

VICE-CHAIRMAN

Heard shri V. Suryanarayana Sastry.
learned counsel for the applicant and also
shri N.V. Rawiawa, learned etanding counsel

for the Respondents.

2.- The ‘applicant herein pleaded that he
belongs to OBC and heézzieady sent an applicstion
to UPSC for Civil Services Exsmination, 1994]
and the came was rejected by the UPSC vide letter
dated 6-5-94 by observing that he crossed 28
years when the maximum zge prescribed is only
Aannend SR N ofacdi oo
28 years,asnd the applic;nt received £, on 12-5-94.
It is further stated that preliminzry examination
in regard to Civil Services, 1994 is scheduled
to be held on 26-6-94 and he could not spproach
the court esrlier praying for a direction to the

respondents to permit him to appear for the said

examinstion(as he is challenging the action of
the UPSC in Mot relsxing uwic syu wp -- -- |

as it is being done in regard to SCs/sTs)for he
appecared for Group I Services of A.FP. State.

3. Tt is true that this Bench had given
direction to the UPSC. in the various cases filed
that the applicants therein should be permitted

to avppear for the Civil S-rvices Examination

if they havs not cro§sed 33 years and/or exhausted
3 chances already, iéLthose applicants are

OBCs and if they sendftheir applications in time,
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not bé published until fufthér oréders. But

in all those cages, the applicaggs approached

this Tribunal sbout more than j weeks prior to

26-6-94, But it is not possible for the UPSC
necessary

to makeéarrangements for permitting the candidate

to appear for the examination which is going to

be held after 4 days from to-day. Hence we feel

that relief prayed{?; this OA has to be rejecte=d

on the ground of lajches in approacﬁing this

Tribunal &t a very late stage.

4, In the result, the 0A is rejected

at the admission stage itself with no costs.\

MEMBER (ADMET (v._MEELADRI RAO)

s

Dated 22nd June, 1994
Open court dictation
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NS feputy Registrar(J) o

The secretery, Ministry or Personnel,Puplic vrievances & Pension
union of Iuaia, (Lept.or Persennel ana Training)g New Delni.
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secretary, U.Pe.3.C. Dnolpur House, New elni.

copy tO ML,v.Suryalarayaiia dastry, aavOocate,
12=13~342, ot.no, 12, Tarmake, SECUNGEIalals.

copy to MI-,N.V,Ramana,Addwpau- CAT o1y de
copy to Liprary, <aT.nyde
spare copy.



TNPED. BY ‘ CCIPARED BY

IN THE CENTRAL ADIINISIRATIVE TRYBUNAL
IYDERABAD BRENCH 1D HYDERALBAD.

I

THE HON'BLE MR,JUSTICE V HEELADRI RAD
VICE CHAIRMAN

. TEE HOM'BLE MR.A.BJG RTEI 3 MEMBER(Z)

CHANDRASEIMZ R RE DDy

THZ [ICI' BLE MR.T
MIM3ER(UDL)

BD
THE HOO'BLE MR.R.RANGARAIAN FIEMBER(A)

N

- Date&;:ll—é ~1994,
\ o CREER/SUDGIENYs |

e —

MeZie/RA/Cuia, No.

’ in
O.A.No. —]IC}[CTC\-_
T.ANo. (W.p, )
Admitteg anc Interim Directions
- Issyed.
ed

sed of with directions

ssed,’
lssed as withdrawn

L ssed for default,’ - 
) 2 s O—&’vhw&}'\/\ XL
Re jecte d,9rdexed, . : :

SN . : No order as to Costs
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